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O R D E R

In view of letter dat ed 8th August ,

SEC. XVI A

PETI TI ONER

RESPONDENT

2006, received

from Hon' ble M. Justi ce N. Sant osh Hegde, expr essi ng hi s

inability to act as an Arbitrator, Hon’ bl e M .
D. P. Wadhwa, a former Judge of this Court, is
the sole Arbitrator in place of Hon’ble M. Justice

Hegde. Order dated 29 Novenber 2005 of Hon' ble M. Justice

Arun Kumar shall formpart of this order.

Justice

appoi nt ed

N. Sant osh

This order shall be communi cated by the Registry to

as



Justice Wadhwa forthw th.

(D.K. JAN)

NEW DELHI ,

SEPTEMBER 12, 2006.



